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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
¥ ko

©.A. 1483/94. Dt. of Decisien : 10-06-96.

T.R., Chetty ' .. Agplicant.
Ve

1. The Unien of Imdia, Res.by
the Chairman Telecem Cemmissien,
Dept. of Telecemmuricatioens,
Ne.20,Ashek Read, Sanchasr Bhavan,
Wars. Dalthi 410 _0ON7T — e
2. The Chief General Manager, Telecem,
T & D Circle, Sanchar Yikas Bhavaen,
Racidan~ Raad. Jabalsur-482 001.
3. The Director, Telecem (A/T),
T & D Circle, 5th Fleer,
fiyaersarg-~-suu uGasif-*--~ .o

Ceunsel for the Apelicant

‘r. K.S.R.Anjaneyulu

A
Caunsel for the Reswendents ¢t Mr. N.R.Devarsj,Sr.CGsC,
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THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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ORDER ] )
]
Orsl Order (Per Hen'ble Shri R,?angarajan, Member (Admn.) X
{ i
!
Hearé Shri K.S.R.Anjan?yulu, learned coursel fer
|
the awwelicant ané Shri N.R.Devarsj, learned ceumsel fer the W
respenéents,
2. This OA is filed 3rayiTg fer a directien te the

respondents te re~fix the say ef the asmpliciant herein en

; i
per with his jumier Mr.K*Siva Shamkaran Pillai netionally

w.,e.f., 18-04-79 ané the actuall mepefit with revised may

[w.e.f., 10-02-198¢ i.e., frem the date frem which the applicant

- - ' . - -~ LI I P,
f

all censeguential benefits. i |

3. The awplicant herein ﬁai jeined 28 Telecem Engineering
Suserviser which was 3uhsequcn€ly redesicnated @s Junier Engineer
in the year 1%68. He passed the qualifying examinatien fer TES
Greuw-B in Nevember 1976, He Qas premeted as Assistant Emgineer
Greup-B T.E,S,Service en, 1986 %nd his hasic mpay was fixed on

the basis ef his premetien te éroup 'E' esrvice, He ccmjares

his way with that ef eme Mr.K.%iva Shankaran Pillai his reperted

jumier gs he wassed the qualifying examinatien fer mremetien te

Greup 'B' later thsa him. |

4, It is the cententien ef the awelicant that Mr.K.Siva
Shankarar Pillai had pasgsed the quslifying examinatien fer
Greup-B service im the year 1277 i.e., later than his passing
ef the <aid exgminatien. Henc? in view ef the judgement of
the Hen'ble Susreme Ceurt repo%tei in 1994 scC (L&S) 964 (The
Telecemmunicatien Engimeering Service Asseciaticm (India) and
Ansther Vs, Unien ef Indis & OLhers), he is entitled feor

fixatien ef his may and sllewances en par with his junier
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Mr. K.Sivae Shapkaran Pillai whe hsé been premeted te TES
Greus-B service earlier te him téking his senierity ea the
basis ef his jelning sarvice ingteai of taking the senierity

eor; the basis ef wassing the guslifying examinatien.

5. Beth the sides agree thest this caee is squarely
ceverag by the judgement ef thig Trisumal in OA,1482/94

é@rlivereé en 01-05-96 wherein I was a party te that judgement.

6. In view ef the abeve zubmissien, the fellewing
irectien is giveni-

If any junier whe has been sremeted ag Assistant
Engineer egrlier te the iatés of premetien eof the apslicant
terein as Assistant Engineer, wassed the qualifying examinatien
later te the datez on which the spslicant messeé the gualifying

examinatien, ther the seslicsnt has te be given netignal
BrOMGUION LLW LIS weow wa ooooe oo

Assistant Epngireer and the say of the spplicant in the pest ef
Assigtant Engineer has te v [ixed on the regsective dzte of

netienal sremetiem.

7. The menetary herefit ep that bssis has te be given
frem the regpective dzgtes eon which the applicant afsumed the

premeticnal west eof Assistant Engineer.

_
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VS e,

(R. Rargarajan)

Member (Admn, ﬂ,
Ry b A
Dsted : Thw 1Cth_Jume 1996. | L red ()Y
{Dictated in COsen Ceurt) D‘?"/ﬁ fa ]
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Copy tOt=~

1.

2.

3.

4.
Se
6.

The chairman Telecom Commission, Department of Teleco-
mmunications, Union of India, 20, Ashok road, Sanchar

phavan, New Delhi-l,

The Chief General Manager, Telecom, T&D Circle, Sanchar
vikas Bhavan, Residency road, Jabalpur~001.

The Director Telecom (A/T), T&D Circle, 5th floor,
gsamrat Complex, Saifabad, Hyderabad,

one copy to sri. K.S.ReAnjaneyulu, advocate, CAT, Hyd.
One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

One copy to Libréry. CAT, Hyd.
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_ "IN THE cemrﬁag‘aomzmzsrﬂarxwz TRIBUNAL
‘ HYDERABAD geNCH HYDERA 84D '
THE HON'BLE SHRI R.RANGARAJAN MEA )
-

DATED: | ,/C%/ @}/%Qf B .
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: URQEH*UUDGEMENT

e
(Y8374

B.ALND,

ADMITTED AND INTERIM DIRECTIONS 'ISSUED
ALLOUED 3
,  vLIr WU U WITH OIRECTIONS
‘ DISMISSED . 1
DISMISSED A% WITHORAWN

‘moAe R .

NO ORDERS AS TQ COSTS
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' IN THE CLDwlRAL ADMINISTRATIVE TRIBUNAL HYDERAEAD BENéii AT HYDERABAD

R, .

C.P.NC.,126/96 in 0.A.1483/94.

Date of Order: 22-11-96
Between: .

T.R.Chetty. Applicant
. Pt ni *

and

1. 8ri A.V.Gokak, Chairman, "
Telecom Commission,

Dept.of Telecommunications (IDT)

Union of India, Sanchar Bhavai, :

20 Ashoka Road, New Delhi=1, .

e . oyt - A o

2. Sri V.V.Chaudhary, Chief General Maneager, :
Telecom, T&D Circle, Residency Road, :
Jabalpur-1l. ’
3. Sri N.R.Deshpande, Director,
Telecom, T&D Circle, 6th Floor,
Bamrat Complex, Saifabad, Hyderabad-4. "

"

.+ Hespondents.

For the Applicant: Mr. K.S.R.Anjaneyulu, Advocatl'e, CAT.Hyd.

For the Regpondentss; Mr. W.Satyanarayana, Adv. for Mr.N.R.Devraj,
sr,CGSC,

CORAM: :
THE HON'BLE MR, JUSTICE M.G.CHAUDHARI ,f: VICE-CHATIRMAN

THE HON'BLE MR.H.RAJENDRA PRASAD : MEMBERGADM)

The Tribunal made the following Order:-

In similar matters in view of the S.L.,P. the
respondents which the local office is at Hyderhbad have stated
+hat_action to comply with the original order-has already been

iniE18tew o
be complied with. In the 1a8+2f 2lout two months the orders will

I#

the applicant is working is the Chief General! Manager LMD:HEL@E%?hif

Jabalpur although he is posted in A.P, The learned counsel f>r the
responcents is seeking instructions from the-Jabalpur Office. we apy
of the view that the respondents ought to ha?e been able to explain
the correct position by -this time particularly when the Regpondent
No.3 is the head of the local office. Even if the Jabalpur Office
has not initiated action so far, since the ﬁéspondent No.l is bound
by the originai order, we expect in line of 'other matters that the
original order will be complied with in respect of the present
applicant alsoc by the end of January, 1997.. The C.P. is according
disposed of with liberty to the applicant té apply for the came
relief in the event of non-compliance of thé order by 31-1-97.

B

EprtY Reglstrar(u)jf
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IN THe CLJTRAL ADNINI STRATTVE TRIBUNAL |
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THE HON'BLE MR +-JUSTICE M.G CHAUDHART

) TZTa™Ty oy on owe o

ANT
. / ’ .
THE HON'BLE MR.H.RAJENDRA PEzSan

'

Dated: 2. (J ~199

WRUEK A BODGHENT ™ .

oy v ese LU, 'rr o ,C‘ 6

in

RN e - ,
T.A.Nc, (W.P, ) )
acmiteda ama —an
issued
A.lowedqd,

Disposed of with disections
L] n » 'L ——-—ﬂ
Dl smissga. _

LCismiss d as withdrawn.

......... oLl ue gl t,

Qrdered/ke jecteqd.

4

No order as to coss.

"‘”hl’ amafas dfawTr
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